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(c) is it this Shri Puri who got & new
ssignment at Delhi as a linison between
State Bank and the Government; and

(d) if so0, the reasons therefor?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) State Bank of India
has reported that a bill for Rs. 1458-75
submitted b‘y Shri A. 8. Puri for dental
tr of his daughter was reimbursed
by bank’s Calcutta Local Head Office
on 14th, Mz, 1975 as the bank’s Medical
Officer certified that the amount represen-
ted dental treatment and not cosmetic
surgery.

.(b) Cost of cosmetic surgery is not
reimbursable under the Scheme of Medical
Facilities applicable to the officers of the

(c) and (d) State Bank of "India had
posted Shri A, 8. Puri as General Manager
(Policy Planning and Programmes) at
New Delhi in August 1976 for attendi
to liaison work of the bank as he was foun
to be suitable by the bank to occupy that
post.

arary w1 faate

61445, oft fvar ofudt : FaT
wiferra aar wfoe gfer wive ageforn
At gg A M gw wa

(%) wrem & Avane w1 wfevaw

T ¥ A wer 3w s §;
o

(@) wrea & werw & Frafa &
s fem wfwewon w1 o mar §?

wforvg war wfon e dhe o
sfen . (sh gn arfn) ¢
(%) faem

(w) g & fFrafer W faforae
arer dadin e e @€, dex A

AUGUST 8§, 1971

Written Answers 192

frardr 81 areafaw frafe v &
are Senfer gt g fea w4

Excise Duty on Snuff

6446. SHRIMATI MRINAL GORE;
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state :

(a) whether exicse duty has been levied
on snuff;

(b) the number of licences from whom
this duty is collected; and

(c) the total

of duty collected
in the year 1975-76 ?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) A dutv of excise
is leviable on snuff under item 411 (6) of
the First Schedule to the Central Excises
and Salt Act, 1944

(b) The number of lcensees engaged
in the manufacture of snuff as on the g31st
December, 1976 was 1018,

(¢) The total amount of Central Exicse
duty collected on snuff during 1975-76
was Rs. 1-05 crore.

Amount advenced by Nationalised
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distribution of direct advances to agri-
culturists by public sector banks in Karna-
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taka outstanding as at the end of March,
1974, 1975 and 1976 is indicated below:

(Rs. 1akhs)

Farmers Holding

Upto 25 above2's abcve s  abcve 10
acres to 5 acres acres to 10 acres
acres
I 2 3 4
March, 1974
Srate Bank of India Group 99" 70 178: 00 22269 363" 31
Nationalised Banks 147 47 300° 74 430° 45 3032°98
247°17 47874 653 14 1396°29
March, 1975
State Bank of India Group 199° 21 246" 47 308 41 45726
Nationalised Banks . . 271" 60 33203 §12° 49 1312°07
470.81 578 50 820°90 1769° 33
March, 3976
Statc Bank »f Indi» Group 33661 42877 47577 83813
Nati nalised Banks 48495 633° 56 766 22 1889° 34
821.56 1062* 33 1241' 99 2727° 47
Notz: The holding-wise direct agricultural advances indicated above include both

short-term and Term

for allied activitics such as dairy, poultry,

are not maiatained.
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loans for agriculture but do not

include indirect finance

etc. for which holding-wise details
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